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MR. DEPUTY-S5FEAKLR :

will be recorded ;

Tennwtn Viswanallaui.
i Inrerrip tiony ) *®

Nothing
1 bave called Bhri

144 hrs.

Uuesdion of Privilege aguinai
“The Hindustan Tinses™

SHRI TENMLTI  VISWARATILIAM
Visakhapatnam Mr. Deputy-Speaker,
Sir, | have given noties of mativn of 2 breach
af privilege.  Ordivorily, | would m give
miiee of & dion againd  anyiling
Whal appars 0 BEWSpOpCrs OF agains o
vewspaper.  Bul im the  peesent conlest ol
ank Mationalisatien Wil and  the iension
tht las been cocaled i cerlam  sectiooes of
the sockcly and whay has bappeacd in the

llowse, 1 thought it was righi and proper
o eliaw your altention to this.
The Hindusran  Times daed 20.7.69

publisbed on p. & of the jssse an ilem
wiber the caption “The Week in Parlia-
ment™. T devoted lour paragraples comimen -
g on e way  the  Depwy-Speaker
conducted the business o the House.  The
Inst paragraph is as follows :
“Qppesing the nationaliswion B,
Mr. Alasami said that the Depuly-
Speaker had allowed himsclf 19 be used
hy the Frome Minister in presenting
the Supremsc Court with the accom-
plisled fact of a Bill."
Ihis is opparenily a reference 1o the
waiver of mutice for intreducing the  Hil
wihich you were pleased 1w make.

SHET RANDHIR SIMGH (Roluak, @
Aovery serivus aspersiva the Chair,

SHED TERKETL VISWARNATHAM - |
a reading now @i extraad Tein e oflscial
wersion of Mr. Musani’s speech,  This is
whal 1t cumains ;

e Priowe  Minkster lirst iried 1o
lave the Farliamend with  an accoa-
phisbicd fact by conacting erdigance on
Salurday evenigg—wlhen the Supicing
Court mwved in and Jdefended the
prmvabeges of the House, she now trics
1 face the Supreme Couwn with a
Jai wocempli.”

JULY ZE, 190

(uestéon af Pristiepe 2ed

In Mr. Masani's specch, there is oot
the shghtest suggestion involvipg the Chair
inthe whole matter bul 1he arnicle in the
Hindusran. Tines, however, has put io his
mwuth what 1 guoled carlier.

Apait from is reflecion on Mr, Masani,
about this, he i3 sufficiently strong to take
ware of himscll it «osis serjous reflection on
the Chair amd the House.  lis implications,
in my humble opinken, are thay the Chair
has o compunciion 10 be used by the
Prime  Minigter for hor own purpose; that,
wan thus esccasion, ilse Prime Minister wanted
tr bt Ve Ddepuny-ywaker and the Depuly-
Speaker allowed  himsell w be used for her
rurpies, nanely. W dolcal the ruling of 1he
Xupreme Court; und that the Lok Sabha s
A ikent v helpless spoclator,

Tlse passage, therefore, is couched in
language which is in comempt of the Chair
and ihe House,

1 request that the matter may be referred
ta the Commines of Privileges.

MR, DEPUTY-SPEAKER : We shall
address 3 communication 1o the  Editor
woncerned and ofeer thar, the pater will
b taken wp, ol mow.  Mow we shall go
o the next s,

SHEL M. K. MASANI  Hajkot;: 1
would like 1w say somcthiog by way of a
personal esplanatesn.

ROME HOM, MEMBERS :  No, no,

ME. DEPUTY-SFLAKER @ He s on
a persopal eaplopation; he is nol Jdefending
e article.

SHED SURLNDRANATH DWIVLDY
hendrapara) ¢ Che oany  medtion eof prive-
lege, the Chuir st first decide whether
e shruld  pepot at. 0 the Chair ibinks
that it iy u case 1o be brought before s
House, 10 will permil the ‘maver o move it
apd toke leawe of the House w pefer i
1l Frivileges Comanilbes. In this case 1 want
1w understand whesher yoo bave prime facie
Found that this moa s for  adosission aind
syuw have permined him 1o psove it and whe

e deave ol flm Dlouze, What n Al
pusitivn *
AE. DLFUTY -sI"EARER @ You st

have wobserved be practice thar we have
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followed i ihe pasi. When any privilege
150e CONCCrniDg a pewspaper is rased, the
praciice that we have followed so far is thar,
after it is allowed to be rased here, we
write to the Editor concerned asking for
his explanation  amd then Jake wp the
matier.

SHRI SURENDRANATH DWIVEDY :
You could do that alver receiving the oorice
What is the wse of bringing it before the
House now 7

MR. DUPUTY-SPEAKER @ Yon may
see the pasi cases.  kvery time  wlan such
o nopee s isswed ond we thiok than ihere
is @ prima Jocte case, we gel the exaplanation
from the Editor.  That s the practice thay
wo have followed., He has beon  permitiod
10 ralse it. Now we will address a communi-
calion 1o the Editor and alier roceiving his
explanation, the maner will be taken up.

Mr. Masani.

SHRI M. H. MASANI: The e,
Member, Mr. Teomcti Viswapatham, has
been very fair o me in exoperating me from
sbaring any of the odlum of whatever was
said in the Mdusten Tiews, which | do
oot recollect baviog read. o fairoess to
the paper also | have 1o poiot ow what
| said in this Howse, 1do not wami 19
shelter behind the generosity of 1be hon.
Member, 1 said w0 separdte things at
two separaie stages.  When ithe Bill was
being opposed by me. | said, and be righily
quioted :

“When the Supremse Court moved m
and defended the privileges of the
Iouse, e now ks o face llw
Suprenwe Coure with a falr aceempli ™

I o it twe dlat s than point ©did
mu reflect an wll oo your conduct in waiviog
e Kules contrary o our point of order.
But when [ raised the peint of order, I
ended my semarks then by saying—1 want
10 be fair 10 the mewspaper, because the
leeedom of Lhe Freis s a3 imporiant as the
privibeges of 1he Members of Parliamen:.
(merraptiveal, ) osaid

Lt gt oy that
(LR

it vww doe not do

That s sdaad by e Bubes,

SRAVANA 6, 1891 (54K4)

Fupers laid ata

e b owill have e comes o U
painful conclusion that you are failing in
your duty.™

I siapd by every word of it, The paper
presuniably had both these things in mind

whea it made the commeor. It was @ Tair
comment,
ME, DEPUTY-5PEAKER Pleass

resum: your seat. I papers ure allowed wo
pass such remarks, the Houwse cannot lanc-
vion.  (forerciptions). 1 do mor want o
disclose o, bocause ol 13 a sodt of Friendly
conversation. 1T 1 disvhese ecrain thiog it
will pul o shane gsmme Momber. 1 do not
want 1o disclose it here.  This i3 belog donc
in a Inemly manmer,  Bul o sonwbody wens
1o threaten me thay | should ool excrcise
my discretnm s way o0 that way, | take
very serious excepeion o i, Mow pleass
TERLINN YUl seadl.

14.52 brs,
PAPERS LAID ON THL TABLL

STATEMENT OF ASSETS AND LIAWILIAIES
OF DELHT FINANOIAL CORPORATION ET

THE MINIGIER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : | beg o luy on the Table—

(1) Acopy of e statement (Hiodi and
English versions) of Asscts and Liabilitics
of e Dethi Findocial  Corporation,
Mew LDkihiy as at the close of the finap-
cinl year codipg  Jigt. March, 1968,
together with & prolit and low account,
the puditor's report aod a report of the
working ol the sand Corporatson, publi-
shed in Notifilcaton Mo, F. 7 {17)/68=
lod/Fin, (G} io Delhi Gazette, dated the
2ird Jamumary, 1969, under sub-section
o3 of section 38 of the Siale Finuncial
Corporuions  Act, 1951, [Placed in
Library. Sce Mo LT—1375/6%.]

20 A vopy of Movilcadon Mo, G. 5 R
15521553  Hinedi amd  Enghish  versions
published in Garetie of India dated the
Meh Jupe, 1909 smued under section 0
ol tbe Incomse-lax Act, 1961 and section
A of the Companies | Profits) Surlax
Act, 1WA regarding  giviang  effoct o
Agreemem  beowecn the Government of



